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General Statutory Rules (Including Orders, Bye-laws etc. of a general character) issued by the Ministries of the

Government of India (other than the Ministry of Defence) and by the Central Authorities (other thanvthe
Administrations of Union Territories)
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MINISTRY OF COMMUNICATIONS
R SRR e '”'(Dépé'i-'t'n»x‘én't‘df'TeieédxﬁmunicaﬁonS)
New Delhi, the 4th October, 2016 s

G.S.R. 186.—n exercise of the poivers conferred by section 7 of the Indian Telegraph Act, 1885 (13 of 1885),
the Central Government hereby makes the following rules further to amend the Indian Wireless Telegraphy (Commercial

Radio Operator’s certificate of proficiency and licence to-operate Global Maritime Distress and Safety System) Rules
1997, namely:- ; . :

1. Short title and commencernent: - (1) Thése rules may be called the Indian Wireless Telegraphy (Commercial

Radio Operator’s certificate of proficiency and licence to operate Global Maritime Distress and Safety System)
Amendment Rules, 2016. :

(2) They shall come into force from the date of their publication in the Official Gazette.

[

In the Indian Wireless Telegraphy (Commercial Radio Operator’s certificate of proficiency and licence to
operate Global Maritime Distress and Safety System) Rules, 1997, in rule 8, in sub-rule (2), for the words
“period of three months”, the words “period of six months” shall be substituted,

[No. P-14038/02/2015-COP]
D. JHA, Sr. Dy. Wireless Adviser

Note: - The principal rules were published in the Gazette of India, Paft 11, Section 3, sub-section (i) vide notification

number G.S:R.; 133, dated the 6" July, 1998, published in the Gazeite of India, dated the 25% July, 1998 and

subsequently amended vide G.S.R. 277(E) dated the 2™ May, 2013 published in the Gazetie of India dated the
2" May, 2013.
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